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Mr. Deputy-Speaker: The question
1s:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”.

The Motion was adopted.

Shri Shree Narayan Das: I introduce
the Bill

14.38 hrs.
SIKH GURDWARAS BILL—contd.

Mr. Deputy-Speaker: The House will
now resume further discussion of the
motion moved by Sardar A. S. Saigal
on the 28th November, 1958 namely:

“That the Bill to provide for the
better administration of Si
‘Gurdwaras situated in different
States of Indian Union and for
inquiries into matters connected
therewith be circulated for the
purpose of eliciting opinion there-
on by the 30th March, 1959.”.

Out of 3 hours allotted for discussion
of this Bill, 9 minutes were taken up
on the 28th November, 1958, and 2
hours 51 minutes are now available.

Sardar A. S. Saigal may continue
his speech.

Shri Easwara Iyer (Trivandrum):
8Sir, I rise on a point of order. My
point of order consists of two parts.
This Bill involves expenditure from
the Consolidated Fund and under
Article 117(3) the hon. Member ought
to have obtained the recommendation
of the President for consideration of
the Bill before it is passed. The
second point which I would place be-
fore you is with respect to rule 69 of
the Rules of Procedure. Rule 69
says:

“A Bill involving expenditure
shall be accompanied by a finan-
cial memorandum which shall in- ,
vite particular attention to ° the
clauses involving expenditure and
shall also give an estimate of the

recurring and non-recurring ex-
penditure involved in case the Bill
is passed into law.”.

In amplification of my point of
order, I would invite your kind
attention to clause 12 at page T of
the Bill. Clause 12(1) says:

“For the purpose of deciding
claims made in accordance with
the provisions of this Act, the
Central Government may from
time to time appoint one or more
Tribunals consisting of—".

So, it contemplates the appointment
of tribunals.

.

Another clause is clause 34 which
deals with the election of members
of the Board and _preparation of
electoral rolls which involves expendi-
ture.

Another clause is clause 49 which
speaks of the appointment of a Com-
mission and sub-clause (3) of this
clause would itself show that expendj-
ture is involved. It says: :

“The net expenses arising from
the appointment of the Commis-
sion including the remureration
of its member, officer and the staff
shall be defrayed by the Board”. ,

Sub-clause (4) says:

“Any sum due to the Central
Government under the provisions
of sub-section (3) shall, if not
recovered within a year after a
demand has been made, be re-
coverable, as if it were an arrear
of land revenue”.

So, this Bill involves expenditure on
the part of the Central Government.
Of course, the answer might come
that regarding some of this expendi-
ture the Board which is contemplated
to be appoinfed must incur a part of
the expenditure
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Mr. Deputy-Speaker: He will
kindly sec clause 75(4).

Shri Easwara lIyer: It says:

“All the expenses arising from
the administration of this Act or
incurred under any provision of
this Act, including the expenses
relating to any Tribunal, Board
or Commission, and remuneration
of the members of all such Tri-
bunal, Board or Commission and
other expenses incidenta] thereto
shall be met from the General
Board Fund”. .

I have seen that clause, but it speaks
of expenses to be incurred first by
the Government and then of a refund
to be made as recovery of land
revenue is made. So, my first point
of order is, under rule 69, a financial
memorandum  should have been
attached. « * «

v My second point is this. It is under
article 117. Of course, it might be
contended that for the passing of the
Bill alone a recommendation is neces-
sary. But I would respectfully say
that if passing of the Bill is held up
and the recommenddtion is for con-
sideration ot the Bill under clause (3)
of the article, then, a subsequent re-
commendation cannot validate the
passing of the Bill unless we go
through the Bill all over again. So,
my respectful submission is there is
no use wasting our time, unless there
is a recommendation.

Mr. Deputy-Speaker: As the hon.
Member himself is conscious, it is not
a money Bill. Clause (3) says:

“A Bill which, if cnacted and
brought into opcration, would
involve expenditure from the
Consolidated  Fund of India...”

etc.
-t

Shri Easwara Iyer: I . do not say
that it is a money Bill.

Mr. Deputy-Speaker: It comes only
under article 117(3) which reads:

“A Bill which, if enacted and
brought into operation, would
involve expenditure from the
Consolidated Fund of India shall
not be passed by either House of
Parliament unless the President
has recommended to that House
the consideration of the Bill”.

Now, it has been held previously
that it is permissible for a Member
to move a motion for circulation of
a Bill which requires the President’s
recommendation for consideration
under article 117(3). It has not been
obtained by the Member in charge.
Even if a Bill requires the Presidents’
recommendation and conceding that it
has not been obtained—a motion for
circulation can be made.

Shri Easwara Iyer: No motion for
virculation is made.

Mr. Deputy-Speaker: This is a
motion for consideration. It is being
made now. Thercfore, a motion for
circulation is permissible. Moreover,
as the hon. Member himself has read,
under clause 75(4) of this Bill, all ex-
penscs are Lo be met by the General
Board Fund and not out of the Con-
solidated Fund of India.

Shri Easwara Iyer: But there is a
provision for recovery by the Gov-
crnmen{ as arrears of land revenue.
So, that implies expenditure.

Mr. Deputy-Speaker: Let us read
that. But that would be hypothet-
ical just at present.

“All the expenses arising from
the administration of this Act or
incurred under any provision of
this Act, including the expenses
relating to any Tribunal, Board
or Commission, and remuneration
of the members of all such Tribu-
nal, Board or Commission and

' other expenses incidental thereto
shall be met from the General
Board Fund”.
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“...shall be met from the General
Board Fund”. That ough® to be clear.
There ought to be no hitch. Then,
as I have said, the motion for circu-
lation is not barred at all, even if
we concede the fact that President’s
recommendation was required. Sardar
A. S. Saigal will continue his speech.

Sardar A. S. Saigal (Janjgir): In
my speech the other day, I was saying
that the tenth Guru punished those
masands and that their places were
then occupied by persons of integ-
rity, honesty and by those who could
render services to the community.
With the establishment of the Sikh
empire by Maharaja Ranjit Singh the
power and splendour of these gur-
dwaras rose and with its fall once
again there was a decline in the req-
uisite standard of management ot the
gurdwaras and its shrines.

The situation worsened with  the
advent and  establishment of British
rule in the Punjab. The laws cnacted
by the foreign rulers made the posi-
tion of mahants or priests virtually
as independent as  that of persons
owning private property. The
‘mahants not only could squander the
income of the gurdwaras on loose
and imMhoral living, but could
also disposc of lands and property
attached to the religious places with
impunity.

This official connivance and support
naturally resulted in increased official
influence over these religious places
and thus the central Sikh gurdwaras
at  Amritsar. .Taran Taran and
Nankana Sahib virtually passed into
the hands of .the Government autho-
rities. The managers and priests of
these important historic gurdwaras
began to consider themselves secure
against any check from the Sikh
sangats and began to introduce what-
ever changes they liked in the per-
formance of the religious worship
therein. The worst of it all was that
these places being the premier gurd-
waras, their example came to be
followed everywhere. Nirizkari,

Namdhari and Singh Sabhas move-
ments tried to bring about necessary
reforms but could not achieve suB-
stantial results. The situation deter-
iorated so much during the first two
decades of the present century that
the entire Sikh community seriously
began to find out the real malady and
its cure.

1 now come to the gurdwara reform
mevement. Sikh religion is essenti-
ally a reformist movement driving at
purification and reform of human
mind and body. It condemns idolatry,
ritualism, ceremonial ostentaions,
which were repugnant to the growth
and development of rationalism and
spiritualism. Most of the Sikh gurus
undertook extensive tours and travels

, throughout India and outside

14.50. hrs.
1 -
|PANDIT THAKUR DAs BHARGAVA in the
Chair]

to stress the nccessity of appreciating
notions by practising truth, tolerance
and humanitarianism by eschewing
formalism, which created divisions
and dissensions among the people ‘of
differcnt racesy regions and religions.
The Sikh temples were desired not
only as places of mere worship, but
were also to be utilised for,imparting
training of social service, reforms, cte.

The Chief Khalsa Diwan had formed
a sub-committee for finding out means
and methods of securing reforms in
Gurdwaras, but the position of the
Diwan was not strong enough to
enable it to effect it in the teeth of
increasing opposition from pujaris and
the officials. The Khalasa, Panth
Sewak and some other newspapers
were most active in exposing the
deplorable conditions of Gurdwaras
all over the country and vigorously
advocating reforms in their manage-
ment. The cases instituted Wy the
Sikh Sangats against the priests M.
connection with the management of
Gurdwara Babe De Bari, Sialkot.
Smadh Akall Phula Singh, Gurdwara
Guru Hargobind Sahib at Hafizabad.
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[Sardar A. S. Saigal]
Gurdwara Dewan Khana, Chuna
Mandi and some other Gurdwaras at
Lahore stirred the entire Sikh com-
munity and the Sikhs became
impatient and serious for securing
.necessary reforms in their holy places.

After the terrible tragedy of
Jalianwala Bagh at Amritsar in 1919,
the whole of India went through an
unprecedented crisis; and the political
movement in the country assumed a
new shape altogether. The Sikhs
could also not remain unaffected by
this new turn of events and refused
to remain contented with any piece-
mea] reforms in their religious places.

Shri Afit Singh (Bhatinda—Re-
served—Sch. Castes): On a point of
order. The hon. Member is reading
his speech.

Sardar A. S, Saigal: I have already
got the permission of the Chair. I
referred to the hon. Speaker and got
his permission.

Shri Raghunath Singh (Varanasi):
He is consulting his notes; he is not
reatling.

<

Mr. Chairman: It is a religious
matter. The hon. Member says he has
got the permission of the Chair. Also,
in an important measure like the
Gurdwaras Bill, I do not think he
shduld speak extempore. It s
desirable that he should speak from
written notes.

Shri Tyagi (Dehra Dun): Itis a
controversial matter and so my friend
may be permitted to consult his notes
liberally. He always looks towards
the Chair after every sentence. So
long as he sees the Chair, it is all
right.

Shri Easwara Iyer: On a point of
order. JThe Statement of Objects and
Beasons at the end of the Bill says:

“The Bill seeks to bring uni-
formity in the performance of
all recligious rites in all the Sikh
Gurdwaras”.

The Bill seems to be regarding the
performance of religious rites in any
part of India. It offends article 25
of the Constitution. We are only
anxious that it may not be declared
ultra vires; I am not against this Bill.
I am only trying to draw the attention
of the House to certain provisions in
the Constitution. Article 25 says:

“(1) Subject to public order,
morality and health and to
the other provisions of this
Part, all persons are equally
entitled to freedom of con-
science and the right freely
to profess, practise and pro-
pagate religion.

f2) Nothing in this article shall
affect the operation of any
existing law or prevent the
State from making any law—

(a) regulating or restricting
any economic, financial,
political or other secular
activity which may be as-
sociated with religious
practice ...”

So, legislation with respect to any
economic, financial, political *or other
secular activity which may be
associated with religious practice is
permitted. But how far legislation
with respect to religious rites goes
against the fundamental rights is a
matter to which I would like to draw
the attention of the House.

Shri Naushir Bharucha (East
Khandesh); May I point out that the
Statement of Objects ana Reasons is
never a part of the Bill itself? It is
never recognised as a part of the Bill
Secondly, it does not clash with
article 25, because whether you bring
the rites to a uniform level or not,
the freedom of the individual is still
there and they need not follow the
unjform rites.

Shri Ajit Singh Sarhadi

. (Ludliana): I support my hon. friend,

.
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Shri Bharucha: There is no provi-
sion in the Bill actually which in any
way interferes with the performance
of any religious duty. The Statement
of Objects and Reasons only postu-
lates certain things and says that the
Bill seeks to bring uniformity. Other-
wise, there is nothing, no clause in
the Bill itself which offends any
article. So, the point of order is not
valid.

Shrl Easwara Iyer: I withdraw my
point of order.

Shri Tyagi: We would always
respect the sentiments of the Sikh
Members.

Sardar A. S. Saigal: The first
session of the newly found Sikh
League was held in 1919 at Amritsar
and it referred to “these sores of
long-standing grievances of the Sikh
Community” in its main resolution
and demanded that the administra-
tion of the Golden Temple, which was
in the hands of a Government
nominee, should at once be placed in
the hands of a representative body of
the Sikhs.

Meanwhile, the complaints against
the conduct and character of the
priests and manager of Sri Darbar
Sahib, Amritsar became so numerous,
that their position became intolerable.
The Sikhs of Basra, Baghdad and
Maymyo also sent resolutions to the
Government to withdraw their control
of Sri Darbar Sahib. The Govern-
ment, however, in their communique
of July 14, 1920, quoted the follow-
ing reply to a question in the Punjab
Council on March 18, 1920:_

“The question of management of
the Golden Templé at Amritsar
has been under the consideration
of Government for sometime. It
has been decided to defer the
question until the Reforms Scheme
has been brought into operation.”

The then managers of Sri Darbar
Sahib presented a robe of honour to
General Dyer and this enraged the
Sikh sentiment and they rightly ' de-

manded his resignation; but, the
Deputy Commissioner of Amritsar in-
stead of asking the manager to retiré,
sent police to forbid a meeting of
Sikhs within the compound of the
temple. The people, however, held
a meeting in spite of the police and
decided to burn the manager's effigy
in case he failed to resign by the
29th of August.

15 hrs.

On 12th October, 1920, the so-called
Achhuts, baptised as Sikhs at the an-
nual meeting of Khalsa Brotherhood,
were brought in a procession to
Golden Temple. After paying homage
to Shri Harmandir Sahib, the Party
went towards the Akal Takhat. At
this, most of the priests fled from their
posts and those who remained, refused
to accept offerings or offer prayers for
the new Amritdhart Sikhs. The
Pujaris were called upon to express
regret. But, they did not come even
when the Sarbrah called them.

The next day, the local Deputy
Commissioner convened a meeting of
a few representatives of the Sikhs and
the priests to discuss the new turn of
events in the Golden Temple. The
Pujaris did not turn up.” The Deputy
Commissioner formed a provisional
committee of nine Sikhs, -all refor-
mists, including the Sarbrah, at its
head to manage the Golden Temple
until a permanent one was constituted.

A mandate was issued from Sri Akal
Takhat summoning a great assembly
ot the Sikhs to meet on the 15th
November, 1920 in front of the Takhat
Sahib for the purpose of electing a
representative body of the Panth to
govern and control the Golden Temple
and other Gurdwaras. But before the
meeting was held, the Government
hastened to appoint a committee of
86 members all reformers for Golden
Temple and other Gurdwaras affiliat-
ed to it. The Sikhs of all shades o:
opinion attended the meeting of 15th
and 16th November and unanimously
resolved to form a Shiromani Gurd-
wara Parbandhak Committee, con-
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sisting of 175 members to control all
thé shrines of the Sikhs whether in

Punjab or elsewhere including the 36 .

so nominated by the Government. All
parties were thus satisfied.

The inaugural meeting of the S.G.
P.C. came off at Sri Akal Takhat on
December, 12, 1920 and elected its
first office bearers. A Sub-committee
was formed for drafting new consti-
tution or Dastur-ul-Amal of Darbar
Sahib. On 24th January, 1921, thc
S.GP.C. passed a resolution that the
whole Panth should gather in a Diwan
at Nankana Sahib on March 4, 5 and 6
and call upon the Mahant to reform
himself. But meanwhile the historic
Nankana tragedy took place on 19th
and 20th February, 1921, in which
Sardar Lachman Singh, Sardar Dalip
Singh and hundreds of others Sikhs
were butchered nnd burnt alive by
people at the instance and behest of
the Mahant. This caused a thrill of
anger and indignation in the Sikh
community.

The respoasibilitics and functions of
the Central Shiromani Committee in-
crefised tremendously by this time and
it was thercfore got d:ly registered
on 30th Aprily 1921. The new office-
bearcrs and the Executive Commit-
tee of the.S.G.P.C. were clected on
27th August, 1921 and they nominated
local Committees for Golden Temple.
Amritsar, Taran Taran and Nankana
Sahib and affiliated a large number of
managing committces of other im-
portant Gurdwaras. Meanwhile a
Press communique was issued on
February 16, 1921, in which Punjab
Government announced that a Com-
mittee of Enquiry was contemplated
to consider the existing management
of Sikh Gurdwaras, Shrines, etc.

The Government then, “in order to
ensure the overhauling of the position
of Sikk, Shrines” proposed the adop-
tion of legislation in the form of ap-
pointment of Commissioners of thce
lines of Charity Commissioncrs  in
England. On March 14," Mian Fazli
Hussain, then Minister for Education.

moved a resolution to that effect in
the Punjab Council and suggested
promulgation of an Ordinance on the
subject pending the presentation and
passing of the legislation. The Sikh
members of the Council were all
sceptical about the purpose of the
proposed Ordinance, which made no
distinction between ordinary charit-
able trusts and the Sikh Gurdwaras
which were desired to be managed by
strict Sikh principles.

A big representative convention was
called at Sri Akal Takhat on 20th
March, 1921, under the auspices of
Shiromani Gurdwara Parbandhak
Committee and a Standing Committee
of 12 Sikhs werc appointed to discuss
the matters relating to Gurdwara
legislation with the Government, if
invited to do so. This convention also
asked for the unconditional release of
all Sikhs who had been arrested in
connection with the Gurdwara Re-
forms. But the only reply the Gov-
ernment gave to their demands was
to arrest more leaders.

On 8th April, the Sikh Gurdwaras
and Shrines Bill. as passed by the
Select Committee. was published for
general information. It was a small
measure containing only 20 clauses and
provided for the appointment of =&
Board of Commissioners for the ad-
ministration and management of cer-
tain Sikh Gurdwaras.

This Bill was a hopeless and dis-
appointing document and even thosc
Sikh members of the Select Commitiee
who did not fully represent Panthic
views werc not satisfied and append-
ed a minute of dissent thereto. The
Shiromani Gurdwara Parbandhak
Committec, met on April 11, to con-
sider the situation created by the
publication of the Bill and on the re-
fusal of the Government to release
the Sikh prisoners. the Bill was dec-
lared as most unsatisfactory and was
rejected in toto, On 11th May, the
S.G.P.C. called upon the Sikh com-
munity to resort to passive resistance
to maintain its possession of the Gurd-
wara: that had already come under its
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custody and to resort tg non-violent
non-co-operation if necessary.

On 7th November, a Magistrate ac-
companied by a police party took
away the bunch of 53 keys,
belonging to the Golden Temple from
its then President. This was followed
by the indiscriminate arrests of Sikh
leaders and members of the Shiromani
Gurdwara Parbandhak Committec and
the trial of the Sikhs began. Other
communities and organisations looked
on with satisfaction and blessed the
Sikhs for giving a good account of
themselves. Congress, Khilafat, Parsi
Sabha and many other associations
sent resolutions of sympathy and ap-
preciation. Late Lala Lajpat Rai
wrote the following about the progress
cf this great struggle of the Sikhs.

“The Sikhs have given the most
amazing proofs by their beha-
viour at Nankana Sahib and
Amritsar. They have proved
themselves worthy descendents of
their Gurus and the example they
have set of self-sacrifice, calm,
courage, devoid of swagger and
absolute self-control in the face
of provocation. will be hard to

moot.’:

All the oppression and harassment
failed to deter the Sikhs from the
path of their firm determination to free
their sacred places of all external in-
fluence. The Government had to
yield. The Government released most
of the Akali leaders on 17th January,
1922 and handed over the keys to the
President of the S.GP.C. on 108th
January. This was the “First decisive
battle won - by the Sikhs in their
present struggle for- liberation of the
Gurdwaras” as Gandhiji put it when
he heard of the news of the Sikhs’
success.

While the Government was on the
one hand promising support in finally
settling the Gurdwaras and Kirpan
questions. it was on the othér hand
contemplating and taking most op-
pressive measures against thaes Sikhs
and their organisations. The SG.P.C

in the mcanwhile had enjoined on al.
Sikhs, including Council members, not
to have anything to do with the pro-
posed Bill.

The Government now again resorted
to the policy of repression. On 8th
August, 1922, it, at the instance of the
local Mahant, arrested some Sikh
Sewadars from historic Guru Ka Bagh,
for cutting wood from a dry tree for
use in the Gurdwara Kitchen. It
became more active in the fourth week
of August and began to carry out
wholesale arrests of Sikhs. Most of
the officc-bearers and  workers of
S.G.P.C. were put under arrest for
abetting  theft of firewood from
Guru Ka Bagh. Regular jathas of 108
persons began to march towards Guru
Ka Bagh for exercising their right of
cutting wood from the said Bagh for
its use in the Gurdwara kitchen. The
police under the cammand of the
notorious Mr. Beaty, began to merci-
lessly beat and belabour them with
lathis, until cvery one of them became
wounded and unconscious.

This continued till the middle of
September when the Government ulti-
mately withdrew its cavalry “and
police forces ¢h the road to Gurdwara,
Guru Ka Bagh and allowed the Sikh
jathas to proceed there without
molestation. About 1,450 persons were
estimated to have received brutal beat-
ing during the liberation of the ahove
said Gurdwara and it was declared to
be most cowardly and inhuman by all
the great national leaders like Pandit
Madan Mohan Malviya, Hakim Ajmal
Khan, Motilal Nehru and Mr. C. F.
Andrews.

This Bill also did not mect the re-
quirements of reform and was, there-
fore, rejected in toto by the Sikh
community. Sikhs wanted a legisla-
tion, but such as could fulfil the pur-
pose of reform and in an honourable
manner. They accordingly éontinued
their struggle to achieve their loxe
cherished goal and objective.

The Sikh Gurdwara Bill passed in
1822 remained a dead letter through-
out. Birdwood ncgotiations also failed
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In November, 1924, negotiations were
dkain started between the representa-
tives of the S.G.P.C. and the Govern-
ment for arriving at some agreed pro-
posals regarding the Gurdwara legis-
lation.

Mr. Chairman: Order, order. The
non. Member has already taken 51
minutes. I do not want to stop him
from going on, but at the same time
he must realise that about eight or
nine Members more are desirous of
speaking on this Bill. I hope he will
leave some time for them and finish
his speech in as brief a time as
possible.

Sardar A. 8. Saigal: I will take 15
minutes.

Mr. Chairman: Three hours were
allotted for the Bill out of which 2
hours and 51 minutes remain today.
Out of that 50 minutes the hon. Mem-
ber has alrcady taken. I will request
him to be rather brief so that other
Members may also have a chance to
speak.

An Hon. Member: His speech may
be taken as read.

Shri Tyagi: Are ycu proceeding
from some list. or have we to catch
your eye?

Mr. Chairman: There is no question
of a list as 80 many times the Speaker
amd the Deputy-Speaker have told
the House. Even if there.is a list,
everybody shall be allowed to speak
who catches my eye.

Sardar A, 8. Saigal: The enormous..

ot waw wwwe: (a@ fre-
ar-sqgfen ofaat) @ aamfy
w77 garr § e e s
T g w2 et e ¥, A
e g wrft .
‘Mr. Chairman: Order, order. Let
him proceed.

Sardar A. 8. Baigal: The enormous
saerifices made during the previous

four years ;t Taran Taran, Nankana
Sahib, Guru Ka Bagh, Bhai Pheru and
Jaito had amply proved that no sacri-
fice was too great a price to effect
the desired reforms. Briefly sum-

marising, these sacrifices amounted
to 30,000 arrested, 431 martyred,
2,000 wounded, Rs. 15 lacs of fine

inflicted including forfeiture of pen-
sions and a number of jagirs of retired
military men confiscated. Besides,
the Sikhs werc debarred from enter-
ing certain departments but all this
had failed to discourage or deter them
from the path of truth.

The fresh parleys and negotiations
accordingly resulted in the Bill which
was introduced in the Punjab Legisla-
tive Council on 7th May, 1925 which
declared as follows:

“The present measure is based
on the fundamental principles that
Sikh Gurdwaras or Shrines arc
the hcritage of the Panth and
would be controlled and managed

by the Panth through a central
representative elected body,
effectively supervising the

work of all the Committees of
management to be constituted
under the proposed enactment.”

The new Sikh Gurdwaras Act, 1925,
was to extend to Punjab only and
repealed the earlier Act of 1922. It
came into force on the first day of
November, 1925.

At the time of the passage of the
Sikh Gurdwaras Act, 1925, an assur-
ance was held out by the Government
that no changes or d ts would
be effected in the said enactment ex-
cept with the approval and consent of
the Central Board to be constituted
under section 43 of the said Act. This
Board was given the option of select-
ing and adopting any name which it
may decide upon at a general meeting
of the First Board constituted under
the provisions of the Act, and it ac-
cordingly selected Shiromani Gurd-
wera Parbandhak Committee, Amrit-
sar as its name and the same was
approved by the Government under
sectica 42(2) of the said Act.
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Rules and bylaws were also framed
by the SGPC in March, 1997, as requir-
ed under section 132 of the Sikh
Gurdwara Act and the provisions of
the Act were now put into full opera-
tion.

The amending Act of 1944 received
the assent of the Governor on  31st
January 1945 and came into force an
6th February 1845. This amending
legislation defined an Amritdhari Sikh
and a Patit for the first time and laid
down that a person shall not be eli-
gible for clection as a member of a
Board or a Gurdwara committee if
such person being a Keshadhari is not
an Amritdhari, take alcoholic drinks,
eannot read and write Gurmukhi. Such
person could not be even nominated
or co-opted to the Board or the
Committces.

By another amendment in section 5
of the original Act, the Board, i.e., the
S.G.P.C. became the Committee of
Management for all the notified Gurd-
waras situated within the municipal

boundaries of Amritsar,
Lahore, and Taran Taran and
also at Nankana Sahib, Mukatsar,

Panja Sahib and Anandpur Sahib.
Amendment of section 108 gave larger
power to the SGPC to utilise the
General Board Fund and the surplus
thereof towards the maintenance and
support of historical gurdwaras and
also on religious, charitable, educa-
tional and industrial purposes. The
Bond was also authorised to prepare

for dministration and
management of the gurdwaras des-
cribed in section 85 of the Act in
consultation with local committees and
such schemes were to provide that 10
per cent of t.hq, gross income of such
gurdwarag ‘ be -earmarked for promo-
tion and uplift of industries by which
the Sikh community shall benefit.

Thus, the sole object of this has
been to secure for the Sikh community
e effective control of the 8ikh
gurdwaras and administration.

As has been stated, the gurdwaras
are the life and soul of the Sikh com-
munity. Sikh religion being pre-
aminently a congregational religion,

.

the main source of its dissemination
and inspiration are its holy temples
and gurdwaras.

Shri Guru Nanak Devji, the founder
of the Sikh religion travelled far and
wide preaching the gospel of truth,
unity of God and equality of mankind.
Wherever he set his foot, he left marks
of his personality and teachings, and
his devoteces founded dharmashalas
and gurdwaras in commemoration of
his visit to that place. According to
historians he went on four Udasis, i.e.,
missionary tours and visited all im-
portant holy places of Hindus, Mus-
lims and Christians. Whatever places
he visited for propagating his sacred
mission, afterwards became the holy
places of pilgrimage for his followers.

Similarly, other Sikh gurus and
saints founded a large number of
temples and tanks throughout the
length and breadth of this great sub-
continent for the dissemination and
propagation of Guru Nanak’s sublime
mission. Naturally, therefore, the
Sikh gurdwaras, both historic and
others, are situated and scattered in
almost all parts of India, and are held
in great esteem and reverence by the
entire Sikh community.

Two of the four Takhat Sahibs,
namely Takhat Sri Hazur Sahib
Nander and Takhat Sri Patna Sahib,
the foremost seats of authority among
Sikhs, are situated in Bombay and
Bihar respectively. Pepsu, Delhi,
Banaras, Agra, Gaya, Puri, Pilibhit,
Sasaram, Calcutta, Dhubri, Assam,
Burahanpur, in Raigarh, Gwalior, In-
dore, Jabalpur etc., in Madhya Pradesh
Bir-di Dhari have also a large num-
ber of historic and sacred 8ikh shrines
with considerable landed property and
endowments. For lack of uniform
legislation, they are managed and
pvemed by different sets of rules and

lati mostly infh d by loca?
cunoms and usages.

The present Sikh Gurdwaras Act,
1925 extends .0 Punjab only, and Hs
provisions are not applied to other
Sikh shrines outside the present state
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of Punjab. United india sawurailv
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nceds uniform and all-embracing en-
actments in all spheres of legislation.
Most of the surplus notified Sikh
Gurdwaras have been left out in the
territories now ruled by Pakistan and
the statutory Sikh religious body, the
S.G.P.C, has suffered a colossal mone-
tary loss. It has been deprived of its
landed property worth crores of
rupees. Its annual income has immen-
sely gone down on account of the loss
of Sri Nankana Sahib Estate etc. Its
sphere of religious influence has suff-
cred a definite setback.

Sikh Gurdwuras Bili

The entire Sikh community
highly perturbed over

feels
such a
com-
plaints regarding the mismanagement
of Gurdwaras outside Punjab and the
reports regarding wastage of their in-
come and propcrty are also causing
immense anxiety among the Sikhs.
Besides, no uniformity in the perfor-
mance of Sikh rites and ceremonies
can be achieved in all the Sikh Gurd-
waras unless they are governed by
one statute and by uniform rules and
bye-laws. Diversity and differences
in‘ the performance of religious rites
cannot be a matter ot pride for any
progressive 4nd puritan community
like the Sikhs.
°

An All India Sikh Gurdwara Act
wiAll, therefore, not only create closer
contact between the controllers or
managers of the different shrines at
different places but will also retain
the paramountcy of the Panth and
the Sangat in the matter of observance
of Sikh Marvada and ceremonies. It
will not only save and secure the
valuable oronerties and endowments
of the Sikh Gurdwaras in different
parts of India bt will also positively
serure better administration for the
future for all such religious places.

The proposed all-India Bill. roughly

“spraking, aims at dealing with the

following subiects. namelv (i) to
serure better administration of  the
Sikh Gurdwaras. which have been
duly notified by Government to be so
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under the provisions of the present
Punjab Act of 1925, (ii) to notify new
places of worship outside Punjabk
which are Sikh Gurdwaras and as
such are brought under the new legis-
lation, (iii) what property belongs to
the Gurdwaras referred to in clause
(2) and how that question is to be
determined, (iv) how the persons
concerned will be adversely affected
by the proposed changes in the
management of the said Gurdwaras
throughout India as a result of the
notification, (v) to secure more effec-
tive and more efficient supervision and
superintendence of the central body
over the committees of management of
Gurdwaras spread over various terri-
tories of the Indian Union, (vi) to
remoave the defects, deficiencies and
difficulties experienced by the Gurd-
waras Administration during the
practical working of the present Gur-
dwara legislation over a period of
thirty years, and (vii) to sateguard
the interests of all concerned.

The spirit which animates the pre-
sent Bill is likely to be hailed by all
lovers of democracy, inasmuch as the
Bill is obviously based on sound de-
mocratic principles. The first of these
principles is that the temples of any
religion are the property of the ad-
herents and devotees of that religion,
and that the administrations of those
temples are not the owners but only
the trustees. The second principles
underlying the proposed measure is
that in a matter of this kind, in which
the feelings of the whole community
are deeply concerned,-the will of the
community must in the end prevail.
The third, and perhaps, the most im-
portant principle of all, is that the
accounts of all the revenues of these
religious shrines should be regularly
kept and properly audited, and the
funds be administered and expended
only on religious and charitable pur-
poses, to the extent of at least 15 per
cent of the income on educational pur-
poses, and at least 25 per cent of the
income on industrial purposes, and on
such other purposes as are generally
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connected with the uplift and welfare
of the Sikh community; thus, in all,
40 per cent of the whole income
should be earmarked for the purposes
that I have indicated.

It is hoped that the new Gurdwaras
legislation on an all-India basis will
be welcomed and greeted by all
shades of public opinion both among
the Sikhs and other sympathisers and
will meet with the unanimous appro-
val of both the Houses of Parliament.

Some Hon. Members: Very nice
speech.

Mr. Chairman: Motion moved:

‘“That the Bill to provide for the
better administration of kh
Gurdwaras situated in different
States of Indian Union and for in-
quiries into matters connected
therewith be circulated for the
purpose of eliciting opinion there-
on by the 30th March, 1959.”.

o T yn feg (weEww)
gafa #gRw, a@R "o fao agw
At 7 3w fam qmmr fdow W@
TgP NET G UG W1 qgg WA
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sa q31 § 1 fadf 7 fam qagrd
qR GAAEAAT F AqTLH AT AW AR
gaifaai &t § S gEer @
gfagra swga fear § 38 aga g=T
qr M 394 fag § w1 garfisare
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.

Shri Ajit Singh Sarhadi: I congra-
tulate my hon. friend, Sardar A, S.
Saigal, on sponsoring this Bill and
bringing forward this motion for cir-
culating it for eliciting public opinion.
Indeed, he is not only doing a signal
service to the Sikh community but he
is furthering the cause of the purifi-
cation of the administration of r¥ti-
gious places.

The Bili is an important measure
from three aspects. Firstly, it pro-
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poses to meet the long-cherished wish
of the Sikh community to have a
piece of all-India legislation for the
control and proper administration of
the Gurdwaras. Secondly, it enables
Government to implement the under-
taking and promise given at the time
of the settlement of the Punjab
linguistic problem that they would
sympathetically consider legislation
of an all-India type for the better
administration of the Gurdwaras
throughout the country, thirdly,
because it proposes to bring in legis-
lation for the uniform administration
of all the Gurdwaras throughout the
country on democratic lines by having
a Board which will be constituted on
adult franchise basis and would have
complete powers over the expenditure
of the funds.

Dealing with -the first point that it
meets the long-cherished wishes of
the Sikh community, I need not go
into the historical background. That
has been amply described by my hon.
friend, Sardar A. S. Saigal. He has
taken the House through the immense
sacrifices that the Sikh community
underwent for the purpose of having
control of the Gurdwaras. He has
rightly said that the Gurdwaras are
public institutions and they should be
under the control of the Sikh public.
That is the basic principle and there
cannot be any difference of opinion on
that. He has also said that the
management should be always on
democratic lines. He has told the
House of the great sacrifices that the
community underwent in the years
past and how in turn they got Act
VIII of 1925, which, he rightly said,
was not satisfactory. But, all the
same, it was accepted because that

was the best that could be had under

the circumstances.

The history of the sacrifices of the
community, as he rightly remarked, is
,&vritten in golden letters in the annals
of Indian history and, at one time, it
earned the admiration of all the
leaders like Mahatma Gandhi, Lala
Lajpat Rai and Madan Mohan Mala-

viya. It was the first non-official fight
against the stooges of the alien rulers
and the alien rulers themselves
which culminated in the complete
success whereby the community was
able, at least, to get hold of all the
religious places of Punjab.

Therefore, I submit that this pro-
posed Bill which intends to have
legislation of a uniform type has been
the long-cherished wish of the com-
munity as a whole. There is com-
plete unanimity on the point from all
quarters.

As you are aware, when Indian
leadership in its wisdom wanted (o
solve the Punjab linguistic problem
and met the representatives of the
Sikh community and evolved the
regional formula which gave satisfac-
tion to all the quarters in the State,
a request was made to Indian leader-
ship that a legislation is desirable on
an all-India basis for the control of
the Gurdwaras. And I am happy to
say and we are grateful for it that an
undertaking was given that such
desire of the Sikh community would
be sympathetically considered. And.
I am glad that today the proposad Bill
of Sardar A. S. Saigal has got the
sympathy of the Home Ministry and
we are on the way to elicit public
opinion.

Not only this. There is another
fact which needs consideration. As T
said, this Bill proposes to have legis-
lation on an all-India basis for the
control of all the Gurdwaras and
also for bringing in uniformity. We
have got an Act in the Punjab and its
amendment is also on .the legislative
anvil in that State. And, yet, the
Punjab Act, as you well know, suf-
fers from certain limitations. It has
territorial limits; that Act applics
only to certain parts of the State; and,
secondly, there are limitations on the
powers of the Board.

This Bill meets both the points. It
extends to the whole counfry and is
entir.ly on democratic lines. As the
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provisions of the Bill lay down, this
Bill postulates having a Board which
would be elected on the basis of
adult franchise by all Sikhs abowve the
age of 25 who have certain qualifica-
tions; and the Board will have entire
<ontrol of the Gurdwaras and the
religious institutions. This principle
of having a Board on democratic
lines is just in comsenance with the
Sikh principles.

As you know very well, the Sikhs
believe in complete democracy and
among the Sikhs the Sangat or the
congregation has got greater imper-
tance than even the Guru himself.
There are several instances in Sikhism
where the Sangat or the congregation
had been given greater importance
and its word was given more value
than even the word of the Guru. Guru
‘Govind himself, the tenth Guru, when
he baptised—when he created the
Khalsa—and gave amrit of baptism
to 5 beloveds, then he had himself
baptism from those 5 men in order to
give importance to those five.

Later when he was in the fort of
Anandpur, when he was besieged and
he refused to go out, he was com-
manded by the Sangat to come out.
He could not disobey and he came
out, There are several other instances
also. At one time even Maharaja
Ranjit Singh was brought by the
Sangat before it for a certain moral
omission and was ordered to be flog-
ged. And the Sangat brought him
before them; he was tied down to a
tree and was going to be flogged when
the Sangat again forgave him and he
apologised.

I am submitting all this to the
House to show that the Sangat among
the Sikhs is of greater importance
than any individual, however great he
might be, and even more important
than the Guru himself. I submit that
this Bill which has been brought for-
ward by Sardar A. S. Saigal is just
in accordance with the basic principles
of the Sikhs that the Board is pirely
democratic, elected on the basis of

adult franchise having complete con-
trol of the Gurdwaras and having &
free hand in the administration.

So, my respectful submission to the
House is that not only is there com-
plete unanimity of the Sikh commu-
nity for the principle behind the Bill;
but I am glad to say that there is
consensus of opinion throughout the
country in support of the Bill. I am
glad that my hon. friend, Dr. Ram
Subhag Singh, has given support te
this Bill in this House and I need
only draw the attention of the House
to an article that appeared in the
Hindustan Times just a few days
back.

15.49 hrs.

[SHRT BARMAN in the Chair]

While discussing the changes in the
Bill being brought for amending Act
VIII of 1925—the Gurdwaras Act of
1925—of Punjab, the Hindustan Times
gave this opinion. Referring to the
amendments that are at present before
the Punjab Assembly, it says:

“The proposed meesure for
unified control of Gurdwaras both
in the Punjab and of argas for-
merly of PEPSU is aimed at
nothing more than administrative
convenience, Meanwhile, there is
a Private Member’s Bill—(and it
refers to Sardar A. S. Saigal's
Bill) —awaiting Parliament's
attention which is of wider scope.
Gurdwaras are not confined to
Punjab; they are scattered all
over the country and,among the
4 major ones called the Takhats,
Amritsar, Anandpur, Patna and
Nanded in Hyderabad, 2 are far
away. from Punjab. Why should
not all the Sikh shrines be treated
in the same way and a central
law enacted to ensure that their .a
funds are not exploited for poli-
tical, party and other undesirable
purposes and that they are
managed not by persons interest-
ed in establishing political hege-
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mony but for advancing the reli-
gious, social and educational
needs of the community in such
areas.”

Therefore, from this leaderate, in the
Hindustan Times, it will be seen that
there is complete unanimity that there
should be legislation of all-India type
for the purpose proper and better
administration of the gurdwaras.
Now, my hon. friend, Dr. Ram Subhag
Singh was correct. I need not go into
a theological discussion but I might
remind the House of one thing. When
Guru Nanak went into meditation for
three days inside water and when he
~ame out the first word that he utter-
ed was: “qA 1 fgg @ 7 qgEaA="
The basic tenets of Sikhism are the
fatherhood of God and brotherhood of
man. He did -not ssy that there was
no Hinduism or Islam. There is no
Hindu or Musalman; all are one.
Seva and Smaran—that is—prayer
and service are the basic tenets and
Sikhism is based on them. I need not
go into that discussion. By bringing
in a Jlegislation of this kind, we will
be only having a sort of a common
thing where everybody will be wel-
come, All Members of the House
know that the gurdwara is open to
everybody, ‘whatever religion that
individual might belong to. It is not
rese.ved for any particular person or
community.

This Bill proposes to repeal Punjab
Gurdwara Act which only applies to
the area which was previously East
Punjab before Partition. It does not
apply even to the PEPSU areas which
have been merged with the present
Punjab. We have got some amend-
ments in Punjab proposing the
enlargement of the present Act and
apply it to PEPSU areas also which
have begn merged in Punjab. But
this Bill is wider in its scope inasmuch
as it would not only apply to Punjab
as a whole but it will also apply to
the entire country. This ~Bill also
proposes to repeal that Aect. Other-
wise, the question arises: what about

the Punjab Act? My submission is
that the Bill is correct in its provision
that the Punjab Act should be repeal-
ed, There are reasons for it. The
first reason is that the Punjab Act is
limited in its territorial jurisdiction.
Secondly, the Punjab Act is limited in
the powers it gives to the board in the
matter of expenditure. This Bill
meets the situation by eliminating the
board. There have been amend-
ments which have been proposed for
the Punjab Act by the advisory com-
mittee of the Punjab which comprises
all the Sikh M.L.As and MLCs
whereby PEPSU would be delimited
in constituencies and members would
be elected. Certain amendments of a
controversial nature have probably
been proposed in the Regional Com-
mittee. I speak from the information
that the Press has given. I have got
no first-hand information. I did try
my best to get them from the Speaker
and the Secretary of the Punjab
Vidhan Sabha to see what amend-
ments had been made. But unfortu-
nately the proceedings of the Regional
Committee are said to be very secret
and so I was not given that informa-
tion. Why should the proceedings of
the Regional Committee be secret?
Why should it be given the status of
a Select Committee, when it is dis-
cussing such an important subject as
the Gurdwara Act? That is why, Sir,
people are losing confidence in the
Regional Committees. Because its
proceedings are kept a secret, people
feel that the Regional Formula is not
being properly implemented in the
way it ought to be done. People are
not aware of it. If the proceedings
are open to the public and to the
Press, people will be inspired with
confildence. I personally feel that the
Regional Formula is much better than
the Punjabi Suba which some people
desired.

So, my respectful submission is—
this was only a digression—that I
could not get the recommendations of
the Regional Committee. The recom-
mendations as they appeared in the
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Press are: 13 members rominated by
the State Government from PEPSU
in Interim Board, 12 members nomi-
nated by the S.G.P.C. sitting there
.from PEPSU and these 25 members
to nominate another 34 members.
This will be not only unjust, not only
undemocratic but un-Sikh-like. It
would not be just. For that reason,
Sir, 1 welcome this Bill, because it is
democratic in its principles, it is
democratic in its application and it
would repeal the reactionary provi-
sion made in the Punjab Act to which
I have referred.

Now, there is another reason also
why 1 support this Bill. That reason
is, it takes away the sort of provin-
cialism. Of course, I am a Punjabi,
but, all the same, it enlarges ' the
vision, it bests the control in a body
which would be formed on an all-
India basis and it will take us from
a sphere which was very small so far.

But, as I submitted, the Bill is not
perfect. It needs drastic changes,
which can be done by eliciting public
opinion. It has got very many defects
and omissions, though inadvertent,
but I think they would all be correct-
ed wherr we have got the public
opinion on it. I would submit, now
that we are having a legislation of
the kind whieh pertains to a sort of
religious board of which the function
is only to have better control on gurd-
waras, we must think if we are going
to allow such boards to be forums of
political controversy. We must calm-
ly consider this point. . I submit that
all efforts should’ be made fo have a
legislation of the kind where a board
of the type as is contemplated and
proposed in this Bill should be a pure-
ly religious body devoting its atten-
tion to reform of gurdwaras, better
administration and proper expenditure
of funds, and one which will think of
the community as a whole.

Sir, we have seen the picture lately
of the S.G.P.C. in Punjab, because of
the politicians being there, beceming
a forum of fight between those yho

hold different political ideologies.

They want to show their strength In

a religious body. That is not only a

dangerous thing, but it is detrimental -
to the interests of the Sikhs as a whole

as well as the country.

I would suggest to Sardar A. S
Saigal that after eliciting public
opinion he should make ‘it a condition
that no politician, no Minister, na
Member of the Parliament or any
State Assembly, no member holding
an elected post should become a mem-
ber of the S.GP.C. It is purely a
religious body. Sir, that will exclude
most of the controversies from which
Punjab is suffering now. I have seen
how politicians, Ministers and M.L.A.’s

-manoeuvre and adopt methods for

furthering their own ends and politi-
cal ideologies. A body like the
S.G.P.C. is not a pelitical arena where
the politicians could fight among
themselves. It is an organization of
the Sikhs who devote their attention,
their entire and unstinted attention,
to religious reformation. I would
seriously ask my friend to consider
this aspect, namely, that there shopld
be at least a condition incorporated in
this Bill to th€ effect that no politi-
cian or no person who aspires to an
elected office should be a member of
the S.G.P.C, and that thc: person’s
attention should be totally devoted
to the organization. »

16 hrs.

There are other things also to which
I should like to refer, but I do not
want to take up more time and stand
in the way of others participating in
the debate. As a matter of fact, in
respect of the administration of gurd-
waras also, the Bill does not go far
enough. There are similar other
points also. But the Bill is going out
for eliciting public opinion, and I am
sure that it will have unanimous sup>:
port among the Sikhs of India as a
whole. That:support is obvious from
the fact that when my hon. friend
Sardar A. S. Saigal visited the differ-
ent towns of Punjab in connection
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with this very Bill, he had a vight
royul welcome and was garlanded
wherever he went. Though he comes
from outside Punjab,—and the Sikhs
are concentrated in Punjab—yet, the
welcome that he had is itself conclu-
sive proof of the abundant support
that he has got, the blessings that he
has got and the unanimity which is
behind the Bill «sponsored by him.

I support the Bill.

o firee wor oo e (Faragy) -
AT AEEY, A9 & qAA qqES
qTEay § BF §IT T®WIA A FAST

--&@ & fag ok fag anfa ok feag
[IET FT GAT® & ¥ 7907 & f7C A
ag fawt weqa frar o & A qEw
s e Fvan g 1 e’ g a
AW g F s g3 faeg F fasl A
gl ¥ qaw ) Amar ) fgg AR
fom N §ewr 1 faam ferg
stifer & o v g g o wond € da e
Y gal wrd § | g F o A 5 fa
F qE g §F WA w1 ATE @
s foas sadT weis fag w1 ey
& 99 A9 o7 T4 FH HT AR JH
ganfsT ARgaTe &7 ¥ I9H F7 #74-
TSI T | S W7 Y 99 § q37
YW g § saTa § ag 43 § F Nedw
WG AT 99 T g AR q9F
®F AT A B (6T FC BT T4
et Eciruiucicalidug
HATTF FraT 7% @ § | 39 faw ¥ ag
Y I AR ARG AH AT FT
og 9 AT A7A THT 6 gwW A A
a7 |

aiggy arq gy W fafaz g fF
o fergear & &1 71 & A, wRA-
ot g & A0 gw fem i s
Frafor g 1 (@ 71 rge ] WS-

ferer gfee & fergaY &1 AT AR -
T, Ay, N, 77, T AL ¥ FIT
351 Faw da A feg aw ey
Srfa Y Afaa A oI 77 w7 AT
& e fag & rw @ fas aro
smfrg @1 & w1 & fag wra-
af § avifaar & &g sifaa € 1 8
mifqez fag # 3 g3 "1 HY AT F1EY
T ga3d :

afg fgR & qrear oa O,
9 faeg TFA AT W |
T | =g g5c qHA frarry,
o 9T TTA A TH FY FEAY 1

# gaaarg e ot wraad F A feafa
frat g W@ g Saa FIIw gA aREr
A g oAal, g IqraT, AR
gard Afwar &1 gEEm &9 gU
AR Ty & fog a7 wgrd go § 1 g4t
feafs & aard & AR 3739 I
fam arfa w1 gafsq w31 ) wfEw
qEEFAT g |

TF AT dq W A WA fRard
qeadtd agag d s A wwad & fag
wifes i @ i@ 19 §F 71 3wAw
Tsifa F 76 o0 § 1 A7 g qfe-
oTR a3 31 @3 fr M & gAY
i aEAT & 97 FART 7R w9Iqw
I A G g | IFRFAT ¥ qifas
A G F ATy AT A RE N
meg afe TEETA F1 AF wFR A §757
& o AR dav 37 faw q§ 9% fwav
Tar § 99 gl FTAF AFT T IFK
T g AN ¥ TFR F @ W
gt ¢, v Iawr IwE qifas @t
#fd Py AT ITTH
god o €W A & AW AR @Y
favrr_ a@ee F13q & i

+
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wE TN I 157 gfer ¥R
# g faret 7 €I F T |

£ A9 F19 AT WA AW §
eI § AN A IR qIOE A WA
FT oI fadmr W faa 9t gg aaad
Efrgn daa s d AR qaTa gar ]
ITH WY qg wrFAr §37 @it s ara e
ST E AR 7 AR fggew # &
A 78 fegel § 79 ¥ w1 frama
2q F1 frafor &3 ) g8 7 fodY frg #Y
safa 79 & aFdY | gAY wEar &
T AV 9977 gH FG @ § AT A
wa gy faw & & g, T8 gfe
A F 57 faw &1 @ w3 g A
qrg & wod fx o agaw o 7 1
faq @ & fag agrf ar g AR an-
a1 g fe o wEar 3 3 g8 fam
FT WY ] IEFT I FAA T FAW
e AR A A A aE AR da
@Y & W A A g9 faA ® gra
AT fear Mg v aga w=gr g
TIF A9 A 7§ I N AgATE %
qona 1 gAnfer AR gemafeqa @l
T AR AN agTA AT T g8 faw
T@T § § IERTHAG T FTATE |
Shri V. P. Nayar (Quilon): Sir, 1
do not know what right I have to
thrust myself to speak on such a
Bill as this, all the more so as I
happen to come from a State which
does not, to my knowledge, so far
have an institution of the kind which
the hon. Member has referred to.
But I must congratulate Sardar Saigal
for having taken such enormous pains,
which is obvious from the Bil], in
drafting such a comprehensive mea-
sure, My task has been lessened
because he was kind enough to give
me an indication of the lines on which
he was speaking. I am not worried
about that question, nor do I want
to trek on holy grounds; but, I would

like the House to go into some of the
provisions of this Bill. ~.

)

As 1 submitted earlier, I am nnt
competent to express any opinion
on the religious aspect of it, although
for sometime now I have been trying
to understand the growth of Sikhism
in India. As we all know, there are
religious institutions amongst the
Hindus, the Muslims, Christians, etc.,
and we want to keep them beyond
the reach of corruption, I agree that
it must be so, but unfortunately, in the
present context, what we find is that
in the management of most of these
institutions, there are many undesi-
rable persons and many acts which
we would not like to see in such
institutions. I myself have had ex-
perience of some instances of gross
mismanagement in religious institu-
tions, which have been put down by

- legislation.

There is another aspect of it. Some
of these religious institutions—] am
not confining myself to gurdwaras—
have tons of money at their disposal,
which they do not invest in any
profitable endeavour. So, all these
aspects have to be gone into. I am
very glad that as he was concluding
his speech, Sardar Saigal suggested
that a portion—if I heard him correct-
ly, it was 40cper cent—should be
compulsorily invested in-industries for
the bettarment of the people belong-
ing to that particular veligion. I
would certainly desire that other
religious institutions also follow this.
Because, I find that they have money
and most of these religious institu-
tions—when I say this, I do not
mean any  particular religious
institution—are selling moksha
to the rich especially and in
doing so, they get enormous amounts
which are either squandered or kept
idle without any advantage either to
the nation or to the people for whom
they function as religious institutions.

Shri Ranga (Tenali): Moksha is
obtained.

Shri V. P. Nayar: Bought some-
times at a keavy price. The richer
you are, the higher the price you pay
for moksha.
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THerefore, 1 would welcome such a
provision. But, I am inclined to
think that in the present context, it
may not be necessary to have a
legislation for one religion, a different
set of laws for another religion and
a third set for a third. We should
think whether it is not possible,
especially when we say that ours is
a secular State, to have a common
law for all the religious institutions
whether it be for Hindus, for Sikhs
or for Muslims. To each such com-
munity, a religious institution is as
dear as the religious institution of
another is to that, Therefore, we
must try to find out whether it is
a4 time now to have a common set
of rules and laws which will ensure
that the funds at the disposal of that
religious institution are used in the
best possible manner, We have the
Religious Endowments Act. Certain-
ly, the passing of a legislation of this
nature, being a special law, will
create a position that the general law
necd not be followed. It will create
some complication unless we try and
evolve a comprehensive set of rules
and ldws to guide all the religious
institutions in their activities. May
be that we may require some parti-
cular change or a particular set of
rules for thereligious institutions of
a particular community. But, as far
as I understand, as far as I can think,
it should not be impossible for this
House to consider and evolve a set
of rules which should, in common, be
applied to all the institutions.

Coming to the Bill, I find that the
Bill creates certain difficulties. I was
hearing the hon.eMover with great
attention. But, as he was trying to
speak from a much wider plane than
from the provisions of this Bill,
probably, he did not have the time
to explam the various provisions. As
1 submitted earlier, my anxiety is
move about the provisions, because,
1 am sure, in other matters, my Sikh
brothers will take care of the provi-
sions in so far as their application
to the religion is concerned. My

<
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difficulty is this. I do not have the
time to go through all the provisions.
I shall just read clauses 33 and 85.
In clause 33, the hon. Mover seeks to
lay down the qualifications of mem-
bers of the Board. What do we find?
It says:

“A person shall be disqualified
for being elected or co-opted to
and for being a member of the
Board if such person—

(a) has not attained the age of
35 years;”

I just do not know; I leave it to the
judgment of my brot.hers of that com-
munity—

“{b) being a Keshadhari Sikh is
not an Amritdhari;”

That also I leave to them, ~

“(c) is a Patit;”
As far as I understand, Patit is only
a person who has trimmed his hair
just like our friend Dr., Anup Singh
of the other House.

Sardar Igbal Singh (Ferozepur): I
may say for the information of my
hon. friend that a Patit is only a
person who has taken the Amrit and
after taking Amrit, shaved his hair.
Then, he becomes a Patit. There are
Sikhs who are not Keshadhari Sikhs,
such are called Sahajdharis.

Shri V. P. Nayar: I do not know
I was relying on the definition of
the word as is seen in the Bill. Here,
the definition is:

“patit” means a person who
being a Keshadhari Sikh trims or
shaves his beard or Keshas or who
after taking amrit....

Sardar Igbal Singh:
Amrit.

After taking

Shri V. P, Nayar: That is precisely
the reason why I submitted that it
would be better that you gentlemen
discuss Between yourselves and find

14
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out, because it is not “and”. Here, it
is said:

“ ...or shaves his bear or
keshas or who after taking amrit
commits any one or more of the
four Kurahits.”

It is certainly not a matter on which
1 am entitled to comment, but so far
as clause 33 is concerned, I find that
it is absolutely impossible to insist
upon such qualifications by any
stretch of the imagination, because if
the person takes alcoholic drinks, how
is it possible for any electorate that is
formed, or any member of it, to
qualify in such a way, that taking a
casual drink once in a way should be
made to disqualify. It is a question
of practical difficulty, It is not the
case that everybody who takés a
drink takes it in public. What is
the evidence if he takes it in private,
and how will it disqualify him?
Significantly enough I find there is
an omission here. I do not know
whether it is inadvertent or there is
some special reason for it. I find
smoking is left out in this clause. In
clause 35 it is clearly stated:

“Provided that no person shall
be regisfered as an elector who—

(a) cannot read or write Gur-
mukhi;....”

In the present context I wonder
whether even that can be insisted
upon, because Punjab cannot claim
to have 100 per cent literacy.

Shri Ranga: They can have Gurmu-
khi. . *

Shri V. P. Nayar: I said literacy. An
illiterate can be as much of a be-
liever as any other’ person. That is
my difficulty.

Then in 1(e) of clause 35 you find
that smoking is included, and rightly
s0. In the electorate, a man who is
qualified to vote cannot smoke, but 8
member whose qualifications have
been described is not prohibited from
smoking. I just cannot undezstand
this laughter.

Ch. Ranbir Singh (Rohtak): That
is right, we agree with you. ?

Shri V. P. Nayar: There are other
difficulties, so that I would request
my friends to sit with our colleagues.
here who know....

Sardar A. S. Saigal: This is being
sent for eliciting public opinion.

Shri V. P. Nayar: I see that also,
but in doing so it will be well that
these omissions are rectified, because
I do not think that this is a wilful
omission. This seems to be a casual
omission.

About the other points I do not
‘want to take more time, because I am
anxious we should hear our Sikh
friends. Therefore, I submit that
some rule should be ‘provided where-
by not merely in this Gurdwaras
Bill, but in laws which regulate the
functioning of religious institutions
there must be a very rigorous provi-
sion to punish offenders; also there
must be a provision whereby the
savings made from such institutions
can be pooled tggether for the better-
ment of not merely the community to
which the institution belongs, but to.
the whole nation.

‘Mr. Chairman: Shri Khadilkar.
Shri Ajit Singh rose—

Mr. Chalrman: I am coming. He
need not be impatient. There are
other Members also who want to
speak. It is a Bill before the House.

Shri Khadilkar (Ahmednagar): 1
am speaking because some of the
hon. Members requested that I should
also participate in this debate.

At the’ outset, let me confess that
I am not an atheist like my hon.
friend Shri V. P. Nayar. I am agnos-
tic. As an ugnostic I welcome this
measure from a different angle, and I
welcome particularly the move that
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my “hon. friend Sardar A. S. Saigal
has made. Now, what is the purpose
of this Bill? The primary purpose
is to broaden the vision of the Sikh
community and make them conscious
that they do not belong to that small
area known as the Punjab. Gurd-
waras are all over India. Let the
Sikh community realise that they are
not confined to a particular area or a
particular region, but they are there
in the whole of India. The Gurdwaras
are rooted in every part of this
country, and wherever their place of
worship known as Gurdwara is there,
the management of such Gurdwara
should be made in such a way that
wolitics from outside is not imported
into the management. This is very
important.

From the constitntional viewpoint,
we have got to take this measure very
seriously, Though this is a piece-
meal measure, as suggested by my
hon. friend, because we shall have to
look at the religious endowments all
over the country, yet, let us make a
beginning somewhere. We call our-
selved a secular State. By secular-
ism, we do not mean tkat ours is a
non-religious State. Let us under-
stand that perfectly clearly. At the
same time, jn a secular State, an
attempt must be made by legislation
to ‘depoliticalise’ all the religious in-
stitutions. That is a primary ne-
cessity for the healthy growth of a
secular democratic life.

I congratulate my hon. friend for
this reason that the object behind the
Bill is consistent with the object as
laid down in the Constitution. If we
are to live up to that objective, then
not only in regard to the Gurdwaras
of the Sikh community, but in regard
‘to the churches, or the big temples or
‘the Jain Mandirs or other Mandirs
where black money is made into
white by a person by handing over
some portion of it so that he can have
all the prestige of being religious and
‘the other social advantages that he
«could get, this state of affairs must be
‘looked into.

Though there is an attempt to make
a small beginning by this measure
before the House, yet we must re-
member that this move comes from
the most militant community in the
country; whatever opinions they may
hold, I respect them, because they are
not anaemic; they do not have opi-
nions just for the sake of opinions;
they have a back-bone, and they are
very firm. Such a community comes
forward and says, look here, we are
prepared to regularise our religious
institutions, consistent with our Con-
stitution, and ‘depoliticalise’ them.
All the troubles in this country will
at least be partly lessened if only
the churches, the big temple estates as
well aJ the Gurdwaras are rid of
politics. As one of the previous
speakers from the Sikh community
has said, the persons in charge of the
management of these Gurdwaras,
leaving aside the other religious qua-
lifications, real or pseudo, which they
are supposed to have, should have
nothing to do with politics. He said
that no one who had active interest
in politics should be elected for any
office in such religious institutions or
endowments or their managgments.
This was one thing that I also wanted
to bring to the notice of the House,
and I congratulate the hon. Mover
for having brought this to the notice -
of the House, by introducing this Bill,

There is another thing which is
equally important. The time has
come in this country to ask whether
we are going to divide always on the
basis of religion, when religion has to
be looked upon as a personal matter.
Whether it be Sikhism, whether it
be the Muslim religion, or Christianity
or Hinduism, all these religions
are roads leading to Heaven. Instead
of there being a division, let religion
remain as a personal matter. Let the
course of legislation in this country
be such that ultimately every indi-
vidual will look upon religion as a
personal matter. That means secula-
rising &he religious approach to the
extent that it is necessary to keep
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politics outside. That is absolutely
essential not only for the sake of de-
mocracy, as I said earlier, but for the
sake of the unity of this country.

Today, what do we find? Every
religion and its temple of worship
become really the centres where seeds
of disunity are sown. This is my
experience. I do not think any
churches or any other religious in-
stitutions can be allowed to have in-
ternational approaches, connections or
links., It is very dangerous for the
unity of the country, for the freedom
of our country, to allow things to go
on in a silent manner in the name of
religion, to allow them to function in
a way contrary to the interests of
the country. I have no objection even
if they go to Church, instead of once,
every Sunday, every day, I do not
object to any person belonging to any
religion observing his religious rights
according to his understanding of re-
ligion. But one thing must be made
very clear, that is, they should de-
politicalise religion.

Therefore, while circulating this
measure for eliciting public opinion
and when it comes back after circu-
lation, let the Sikh community be the
pioneer in this, that they are ready to
depolitiCalise the Sikh religion and
have that bréad vision that ‘we belong
to India; though we reside in Punjab
in large numbers, we do not consider
Punjab to be the motherland of the
Sikh religion; the whole of India is
the motherland of the Sikh religion’.
That concept must be brought out at
every moment and at every step. If
I have understpod rhy hon. friend
correctly, this.is a right approach in
this Bill. .,

One word more'before I conclude.
As my hon. friend has said, today
we are really in the midst of some
trouble because we are thinking of
developing this country. We are
really sorry for our backwardness.
Round about us there are countries
which are advancing rapidly and look-
ing to their speed, we are ashamed.
We are short of finance. Whys not

)

every religious community come $or-
ward and say ‘let us curtail or ration
a little whatever bhogas we offer to
the Gods in the temples, churches and
other religious places and let us
spare the funds at our command for
the benefit of the development of
the country.’ I know of temples
where they have funds running
into crores which are locked
up blindly, due to ignorance. I have
not come across people who are so
ignorant. If religion means good life,
this sort of religious concept I say is
‘far away from good life’. If those
people who manage these funds are
removed and all these funds are made
available for the benefit of the deve-
lopment of the country, I think they
will not only be serving the people
but also meeting the requirements and
emergent needs of our country at the
present hour. They will serve their
own community ,and inspire others
belonging to other sects and reli-
gions.

We call ourselves Hindus. We are
so divided. What is Hinduism. Noth-
ing. I myself may be a Brahmin or
an untouchable or somebody like
that. Hinduism is nothing. I! is
absolutely a vague term, just like a
mist. There is nothing tangible
like ‘here is a Hindu'. What is it?
Nothing. In such a country, it is
absolutely necessary for every indi-
vidual belonging to every sect or re-
ligion to come forward and say,
time has come when we should leave
aside these religious considerations
of belonging to this particular line of
thinking or that, but we must help
to implement the main principles laid
down by the Constitution and help
the process of democracy for the re- -
moval of backwardness and attain-
ment of a richer life’.

I again congratulate the Sikh com-
munity on this measure. Let
this  measure with  all the
amendments that are necessary,
be passed and let the Sikh communi.;”
take the lead in this reformation.
Then I think they will be doing
pioneering work, as the Founder of
the religion did at a critical period
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in Indian history; Sikhism did a
pioneering work by raising a bulwark
of a new faith when faith was shat-
tered by the onslaught from the other
side. With these words, I support the
Motion.

=t wfwe fag : @ifgd a9, 99 3
qge § FXITT Ao [0 TgTa # qarfes-
arz XaT g fF I 9 qgTd FA 7
are g4 faw &1 §ar< fFar § 9 get
@ g |

TEF 19 q1G 3 7 I TEHA FAT

g f% gare fam e & arq gard
AR A A AATEE AT eus 7
4, ITFY QT FIA FT I9T AT TAT ]
AR gAET qu fEar ara e
FATE ATAT, ¥ fast &1 A #7 A%
T s frad @ amid g @ 9
a7 1 gA®fAd § Far g | I
BT Y AT ITH  FAGW HT JAIT
G T AR TS AR A€ @ 1
ITIXQA FIT @ | I AT A% W
1Y I E AZT A AR A AR T
o 8 tejy 7 faw eI O
7 1 37 dq 9z wa fad qoma oY
AR 97 |, AT fgeqeam™ 93 gaw g
qAT ALY 97 | N GG qQA 7 A Ag
T JTAT § ag wfad AT § | 6
TG FTYF AR T4l G | q@7 97
fomay faferan o6 Areq, gt 7@
< G, arefafaay s 7gm 77 frga 1
SATAT AT | T AT 1 o) 7Y waw v
Sfwastd Arqgad saw fagre ange
fearamd faw & fFd o9 ak @
FE & T F ard , 97 F1 3feaern
EAFET qrdr H2, AW SYRT Y SR
ofa 37 aifi § frddes §r 1
L WTEAT § At 4 A §7 28Re H RN
T & A AR (A & AR B
ROGE R L C R
FF ATFTAT ATEE FT 0G4 7 fas

qaar § {feai qurar ar afes goT
ff agt @A AT AR A gy § A
9 &ear 4t | dar & {8 e A
FaErar IaF  frTad & s F
e Faan fag 717 faefrg fag wt
q% TTEAT ¥ (AT TAT, I9E @nal A
F19 ST T A T fed wv A
STAFT AT fAT A0 | ZFAT 7 AR
AAEIGATIE F19 97| AfHT g7 7R
TRIRY F1 WA FOA & fag awrd
I @, AR Ig g gAR  Adr
qfeq JargeTd Age W wifwer 4,
RETH AT W g F gL AAHT AY
Gfed 7T Mg qTog A AT ITH
Faeerr foram 1 g @NTE & feear A7 &
fegea & At & fawii 4 aF ATy
#r wg dar gE M fe @3 7 fom &<
fergeata w1 srone frar AR fegeama
R AWE FTA F faq eI #I9
qgTFT AT ag A femmm

Jar 5 wly gare A4t F Fa
fegeam os feeqme €2 &1 @
gy Fear g 5 gx Fefrom st
g & qIfaw @ asar | GfeT
Taferg qs @O N g 1 g ML
I BT TAT AAT TG FGARY TAAT

arfgq |

it §3 T G "R 7 W
faa § tq A § 1 & 974 galears g4
FgAT AT g | 9F)] wnfefew 33 7
g1 ¢ fe M qead & feg IrdRE
IFT IH ILATT N I3LA 3T LIAST
2 1 A 98 T garAd § 5 gare
FEZIGT § 3 ¥« 7 IW fow
S F fo Y 7Y @, ¢ oferT-
qZT % qgraT & faq Y @ &7 IW
@) Y § 1| § waa g fe arfearae
¥ FgFT AR AL arer ) g awd
zafag & =mgar § 5 gurdy e
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s el & fagfrag g W=
T IH AT FI

IqH TT IZA AT T I/ Y
|1 &Y | Ag IW AY A Iga A
a3 § | T ag IW & A
T Y AT THF TR G @A |
-qg AT T8 7] AqET F7 I
srear &, Faegia wagE Y fra @t §
AR frad faet § e adf 2 a8F
F qugar § fF 39 912 F7 g% v
=1fgw | 3afae & amar g @ flex#r
IH TN RATF W TF )

Ned ata IFH a8 F § A
fag graT a7 BT A SUAY mqa
FAATEY | 47 YA AqTEE Y TFAT
oA E | IEF o AT R} difgat
& faer £ s g I qwar §
A @AY AT N F
aqr Al T 9F7 gEifE q W
1Y § SaTaT WG, fqE § | § A0 sAnEr
TEHAE A @ F AN F
mrg%rztn'( 39 ¥ I I Aff
N ar A 5 & S qET @
SaT aTz FT @ | QY A AT § i
£ g F1 A7 FAAT fRar I

oW A FT IFR TG W
T Ig & 1 g7 U F FEard
ferer g & ST ARAT & IAT FT A
§ AR el A savar oy & AfeA
gt w1 wwwa dg WG
afer fr alEmEed T Yeftfeww
e & g Tegardl & wfaams F q@
T YT SO T T A A
agd | g w4 wd § fe
Fed @ dwega fag W &
o &1 1 faat A N IR EEY-
dr # § 7 ¥ faw F qndt arh

=1fgq |

TH qTF WAL H § G A FEAT
Tz g 5 Amede daa @y FAEaA
arfs frg i figasmy arefefs-
Tz FT T § | T TF TG F faw ®
T ¥ fgend | gw gew #
e 1 FAT T F@T | T K
& & Q1A 7 1| AT gFFT 78 AT
g1 i aTER WY FRAT BIATE F 98
gAY fir et At domficdt 7 forer
7g fa=t o & A | AF 77 FET
fr 2@ gr9E 7 A1 wgfrad azdf T&f
e a3 faq Aeax ga fggra 7
fag gl #1 8 g9 § 99T § SqrRT
femr 43 1 @ faar s anfigd

Shri Khadilkar: We are not sitting
here under the Constitution as Hindus.
It is a wrong statement,

ot wiow fag : o e & Tgz A
AT AL FAT | T AV ag T faar
¢ s gama 7 3 wiFT § Nt 7w
qaTw #T aFat § i fergat 7 frest
sgfaaam s faar

U AW T & Rgafw 7@
s g ag@ A efig mqm
g AT § | 77 4 & o g P
wfew aOF 75T facd o7 qra 3. 3997
qafas Mafaas a1 & fag G
I E Tg @ AT g i g fe-
e 08 ¥ Az dara A7 oA
wqd daqmFcfed § Aragazi g
TR IER AN FCE |

F@a @17 qE 7w faafed 7 o
Tt § fs av=re AEE @ 9g A
w@r & fr #1€ DAtfesa e -
AT I FTHF FHA T AT A
W1 F FF AT T IAFTFATE
I ¥ e F g fE ag aw
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s [ wfaw Fe)

W IO BIE T aga ¥ A
I ¥ gew d@ wAd § | 98
TF TEnTd q7 F%, arfe gas
R IW Y FaS FIAA F7 | 370 K
o fag 7 oot &= F I w1 i
TR faal & @rg arg frgat A
qaaaHl & fAagdr § 1 qgamaw
&1 a7 wTga | foar g 5 —

F I WA W@ &, g F TG FA,
oA Gfer, e ama

qg A FFTGRE | 37 7 HT H7 4T
¥ EF L SAT AT @1 FFTE, &
aF 1 AR IR s awT§ | 981 a8
WFETd B X TG § A0 faa
F AR A faw fagr Rk
TeRt Y faar A FH AT A
AT AT, § A FEATAGATE i faa
u% ¥ qdt ®1E avq 7Y § For Ferer Forelt
wrErgarfen &= fag gargam
& FAQ FT IGAT TCAAF §—97 TE
g™ & fagi =i 9t § AT
Hrag—aqar fax —3 fear ok 97 A
A F HIGAT RITT FATFHT § | I
AT I § Fe' @ fh—

g T ®1 37 75, g IF ATAT A

7 g faelt ¥ o< § AT T g feet Y
zT0d § | fem g@ 9gw W@
gd § | fom et fgrg a1 qawmm &Y
s § 1 3 @ gw A o frarw
= & fo——

YA FewTg T ITAT, FIA F §9 T7,
TH U F g S IYET, FA qA
ok C

T X¥ faw #1 afses wwifaa s
sfgia g & e qa N Iaww

FATE | 98 Ig7 w=dr a9 & Wifs
T FAERE A 96 T GATT | ATGFT
fog Fafr ¥ 77 %71 aga aeww 2
i‘gﬂ'ﬁ‘ i‘"f* Tqo Fro Gro Yo #r
AT aTE( I3 A F@TT F& AR
Tgi 39 & g1 Agfaq 3 AR A A
gl @ @, IF F qEAGT @M
Eicdl]

T & WEMET § qAT9T A1 q1Ear
g 5 foa v & Jam, = a9
fag, wmex amwr fag, ST wva fag
Yy aw fag @z fad | 59 faw-
fad & a3 @t afafag oifes Y awdt
g

who T fag : axT @ fag

st sfaw Tog ;e @ fag
fafrezt & 1 I § A ¥ =ear
g | o wafaal & w34 g8 faw
9T faa FT A IF AL H A I FY
fa=reara &, I wAafest fEan
T | .

qifat § OF FTARE Y F! a6
o feamr angar § | @ aRe
¥ ¥ ama gt & W ag AT gAE A
MY § | 99 999 ° MEIRT @
& g1, A fg s€ sz S & fad
fadge & . & | gefad fagare
e o &, o sy fow €
oEgT O o 1 wnfeai =+,
wifaat s, wTehie g7 | SR
farat 1 ag 7T =7 i fagaes s
faat #Y frga @ wfed, © of
T fam wrd § 1 W wmeT 7 ag
T § 7 o § fr T fagdes aee
faet & fad fraga Fg . at gTer
Tt & gefafwga & &6 A
T T@ A 1 IR WA ¢ fe
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gH AR T I | GAm F fgyger
Frez faal w1 wErd osN| TREE Y |
3a¥ wafes 398 feafqm o=
lr(é:z a

arfaT § & ATt LI ET HAT
g fo mod qa @gw faam 1 4%

qamfr wAg ;G EFAE-
fag 1

qTC gwRa™ Tqg ¢ qTonET o
NATAEA § | T IR F aF FAT

ot gERdt : e R fag
ot avear wgd § agr 98> W)

wto Tufix fag - @arafa agky,
weIR qfay vam § AR g A ¢ TR
faat & fa° 3 A ft eclig oA
£, 3fsa g fpgeard & fag, I f
fergeam & At F faare waar g,
§ AIINT &q13 § A ITHT §IATH
af) gdl 4 3, 78 & fgrgrarar [
o J1gar § AR 34T G wy grew
F13 & {8 o1 ¥ TNw @ G gy
qa@ & g 3 agk afr ff, afs
99E § qEIIL F EALH TAX Al
¥ fAwe A= qdr g1ql F wd | e
ITH T T U A § 1§ IR
aifees qga & @gaa § f5 fergeam
# gud oF fase aAr & AR SEw
m@m&éfﬁéﬂﬁ«gafw
a3 W agt oF dgT< e wEw )
afpa 1sm‘r‘hr’ﬁrz“r 7 Y fas
dors & A1 &, sasT A afew g,
Ig |t f‘5=§wn=r ¥ g &) osdw
dra a9 F 3 ag wfaw fear
3 & X 9d7 T ¥ A wA T
s, A qrEaz ag dw @ fed Wi
e & ol g AR a7 srogr anfaa

wa‘tnrsxr‘twmir Wif«&
384 (A)LSD--A.

-t

I §t afax s &, foed e el
¥ fag 1w w & gvda A
T IR A 2@ awAr, @ Aw
Dar——a frgd 2a|r g & amd
¢—fw agt gom-ars & o fort fe
A §, & 477 WIEA A AT B g
& A8 awdEw vaa & fgrg o o
& o) I @ feg Tgd o,
faadr fis fag agd wfr df | Sfew
WX AT T A%T S99 fasman o,
qt ag fasgm swe &

wOT yewnw fag oW oY
IAAT E arfr &1 W o T wEw

. ¥ ferg s @ §

ot woddt o N R E

o it feg ;AR T A
TR qR@R war fag o am qfy
arfaa @Y, e qa axwr § fs ag T
g9 74t § | AT gFa fag N
AT Y, A A AT M F
AT AT g W T v faR
T F A BF T §, e ag
TIHA K1 § 1 7 w3 § fF fgy
g g §— W &am  ak
9% fag® aiw & ae, §—fo anedt
& A F R # TR &, 3R
AT § FETRard Rt &1 Sifr N
/1 fETHTQ A7 BATET | EF A W
gfere aifgg § | d9@ F @waT
FRAD & TGN g OF faardt w1 qomdr
qgr arfedt g, ¥ dafi Wk
qarfr gk & AW (A & qAAw
Tg w1 e e A amdr @ wfr
Y T ARG FT AN TR
T L7 9 N Afgd v gy IRA
&5 g7 g 7 fegard & @Er e
T} {1 Td wewe A @
7qEA 9T 98 foreerdy § i goa fad-
wd @ W Qe ) faw e
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[@te ok fay)

TR qT T aIew 1 Y gw A wEw
€ ot f5 gad s T vt
T A TG faqr #1 A0 @A
R NF AFTC T X7 wATH FATAT R
AR kA Namafi§ gy
7 Qe 9gy & gl §
I § w g3 g, qg fEar ¥
fam adi g 1 3a% 3 w7 A giEa
@, oag A e A g A g qA
qir g fs fadwafr @ sews
A& YA 09 R ——azr 47 fag
G A—L7 A § Mz G o
¢ & g qanrdd & faardy wsrk w0
A7 7 FAF 3] gy & A A
T # ) TowE AN g qL
i wifgd 1 gy T 9wy N 13
Qexl 7 g ww aifge A @ fr e
TR fmanaqmE N § v &
T A TR AT I WG v R
LSS B VI (T O 2 O (O PO
T T rar @ S A ey
o wH FQ@ & § el &1 g
B § arg earay agrf ¥ fad dam
T warg X § 1 qF v Al
AR dfea ag T Tar § fwoag
T @ AT wTAT AT 95 AR 98
I ¥ I WA T G I AR
arfaqt #r a7w ¥ 9AF faas N
faat § g ¥ a8 v o7 § qg @
fragd Y frgl F @a 7 gEaa
& wf § AR W wEIy AT g4 of
fgrgal & gra & ¥ A § 1 xw
a3g & AT IT A1 A NI A 5 97
qEQ 59 (AT TTAE FA F GO
& 9K §7 9% ¥ q9q fRar a0 &R
. % ogw Br € 31 g Ay A wsd
i gan few @rdi § 4% @R
gga fag avite A qar aiA7 7o 1 fag
qafe die gay el g

feft fmam A Sfw At ¢ fx
fgdafr  qep Sasas wwEr w1
o @l g4 & o7 AR g q 2w A
afa fead fr ardl & IF 72 §,
I AR F F ¢ 4@ g RN
qaqr §, gw Ty § fe gau qfaw
sasm P @Ay &t @ §fe
Terrt w1 g wE7 gral 7 Wd
T 37 FW 9w fadql @ U 33
s f5} ™ @ I faare wETd
amE T AR mm IR Y fow
AR ¥ 19 fa@ &1 qgr @r @ §
W fag awg s snfawr gei A< §
ITR Q¥ §° w4 afr fam E 2w
Fadaay N fFimaqg §4
wff iqa & fag a@ N {5
@ 35 & 3z o fgeam / A b
wa | ag feeT @Y ARGl ®AT §
qo. & nEr ¥ far @ fr AR ww
wlaa v e i ;@R fr@™ &
qarrd & fa1 A o oot qR
Ay SURT T § |

] s g 5 &R®R wo fe
qTw A N g 3@ Ao & g
WG H =R @ IARATY
At & fag sad amer 78
gFi g A A ) A F AR q
I A AT § IAR F w7 F@T
§ I AR T § o1 s 4y
qt wgr g3 @zan ad § fr dara
N fewrid 79 & § 5§ = feg-
T & gEk gat 7 A b7 w0d, w@t
T§ aqw ag g

qarfa ageT, ww S {
f faardy faar aX f&dY off a@ &7
fegdga o endl Nes § e
AR IAT AT GHTE FA A Q@
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w4 4 S IF qyrw A w7 frar
g7 § W qEET F10 o a1 fF O
gq ag ¥ T F owdd ? A
N IR AR R @ ag
T F A A>T I T AN -
e i a7 FEERIAT IWATT &
git 1| W g dry feardr AT §
av {t awft § N7 U fawamw g
aft 0¥ e ¥ gAww & AR A
A g Y g% § AR 1w 7 frgd
dra @rdl & chme ¥ sz § o
g

o A P § A far fedy
*2T ¥ R ¢ @ geR g7 A
Q& | few "AwgE &1 w9 A
17, (9% ¥AR fem 9@ e v
HIEE T TR, ITH AT aE
od A R gR T L

# 7% faams 48 g v g@ faw
F DA K W I &F o7 yatE
7 far g AR ) A gy A
o faaT aTRd @ W owaET A
fear a1 F a7 of aggE F@
fis T & a0F A ¥ agwET o |
R { ag A wgA Aawa § FOR-
faifam fesitn 51 F gofr adf &, &
e %ow fawew #1, dwaw & fyn-
i ¢ 1 ¥fFa ¥ ag N wEar £ fF
5T ¥ & Flasw & fad e dwEw
feew #Y T AT A I9X FETETEE
g1 @t A Id =g ¥ far
fo a X T T A gE & @R
T agi ) T owifed | gAY
¥ ITH WA ;N «F T
QAT g AW AR 9T FATT @AT
atd 7

5 AT mgﬁ:m‘m

arfad §7 TEIRT NawaF wadr ¥ fod
ag 3w o ag ¥ v sy Wy fom

Y 7 T I, § gk at § e
T A F W A f ot o qeh
a1 &1 fawfed § v wwar § afew
% 9g I€T AT £ fiF I &7 ¥ N
& R wfed SRR fs Recemaeh
AT W gEEAr @Y

T wfwe fog a@dr s
q qaE ® darEr QyEw WX @
faafad & ff fas fear § ot ot
TEIRT TIwF 4t & fawr wgi T
frar v §, SEwr gETem fear §
¥ fagrfoy 3@ fawr & o § Qomw
wE A A § Ay F wwAaT § avaef
 #r wf § 7 & awar § fr T giw
wrat 3% faare gf | 99 fawrfo
¥ g gl agd ® gfasne A6
3, a1 Wi q¥ar } 1 dfe dar
F& "faa fag i 7 #8r o war
o aler & swar 27 @ g
HF o AR G I F A= W
faw g 737 g & R N alrwT ST
fasr & woATay Aar g, 0y § Swaar §
4 3 A Iaq agdr A w a8
srafa A A wfed

The Deputy Ministe* of Law (Shrl
Hajarnavis): We are accepting this
motion for circulation though at this
stage I am not in a position to say
that we are committed either to the
principle or the details of the Bill.

Mr. Chairman: The question is:

“That the Bill to provide for
the better administration of Sikh
Gurdwaras situated in different
States of Indian Union and for
inquiries into matters connected
therewith be circulated for the
purpose of eliciting opinion there-
on by the 30th March, 1039.”

The motion wag adopted.





